THE STANDARDS OF WEIGHTS AND MEASURES
'~ (ENFORCEMENT) AMENDMENT ACT, 1986

~'No. 72 or 1986

[24th Decembe'r 1986 5

' An Act to amend the Standards of We1ghyts and Measures
(Enforcement) Act 1985 S
BE it enacted by Parhament in the Th1rty seventh Year _' of . the ..

o Repunlle of Indla as followa —_ e

Short . 1) Thls Act may be called the Standards of Welghts and Measures
‘_tﬂg;;fsw (Enforcement) Amendment Act 1986 oot v ."
A . (2) Tt sha11 come 1nto force on such date as the Central Government,
may, by not1ﬁcat1on in the Ofﬁc1al Gazette appomt ) Lot
Amend- 2! In’ section 38 of the Standards of We1ghts and Measures (Enforce- DR g
' ,1;2?;0326. .‘ment) Act; 1985 (hereinafter referred to “as the principal” Act), for the "540£1985, -
ST words “shall be.punished- with 1mprlsonment for a term which may ex- PR
' tend 1o one year, and, for the second or subsequent offence, with im-
_ pmsonment for a ferm’ whlch may ‘extend to three years and also w1th
: ﬁne”, dhe . followmg shall- be substltuted namely — k
: . Vs shall be punlshed wuh 1mpr1sonment for a term Whlch shall not -
- " be less than three months but which may extend to one year, and,
, for the second or subsequent. offence, with nnprlsonment for a term -
-~ which. shall not be less than six months ‘but which may extend to -
‘ N -three years and also w1th ﬁne” . , . ey
o Amend- 5 3 In séction 37 of the prmcipal Act, for the words “shalI be pumshed
ment -of. ‘with imprisonment for a term which may’ extend t0 two years, and, for

seclion 37.
section 3 the second or subsequent offence, with 1mprrsonment for a term which

“may extend to five years and also with fine”; wherever they oceur, the B
follow,ng shall be substituted, nameély:— : N

“shall be . pumshed w1th 1mprlsonment for a term:which- shall not:
‘be.less than six months but which may extend o two years, and, for®
the second or: subsequent offence, with- imprisonment for a term -

which shall not .be less. than one yeéar but whrch mav extend to ﬁve
vears and also with fine”. :

S 11-7-1987 wde Notiﬁcatlon ‘No.. G S, R 618(E) dated 1-7-1987 Gazette of India, Extla
ordmary, 1987 Pan 10, Section 3(1) ) o k a ,
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4 In sectlon 38 of the pr1nc1pa1 Act for the words “shall be punlshed"

with fine which may “extend. to twd thousand rupees, and, for the gecond

Lor subsequent offence, with 1mprlsonment for a term which may- extend .
‘to. one year ‘and also with ‘fine”, at both the places where they occur o

o the. followmg shall be substltuted namely —

“shali be- pun1shed with' ﬁne VVthh shall not be less than ﬁve'

_hundred rupees but which may extend to two thousand rupees, and,

for thé second or subsequent offence, with imprisonment-for a term °
“ which shall not be less than three months but which may

) extend to one- year and also w1th ﬁne”

5. In sect1on 63 of the pr1nc1pal Act, for clause f(-a), the followlng

~ clause shall be subst1tuted namely e

Under this Act except upon a complamt in wr1t1ng made by— -

(1) the Controller

(i%) any other ofﬁcer authorlsed m th1s behalf by the Con— -

i troller by general or spec1a1 order o

(m) any’ ‘person- aggrleved or :
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A-ménd-

. ment of
~section 38.

_'Amend_. _

.- ment of .
- section 63, - <

‘(a) no court shallt take cognuance of an oﬂence pumshaole o

L o (w) Y recogmsed ‘consumer assoc1at1on whether the person' :

aggrleved is a member of such assoc1at1on or not

Eacplana,tzon —-For ‘the - purposes of th1s clause “recogmsed con— o

- sumer association” means a. voluntary consumer association regis-

tered under tlhie Compames Act 1956 or any other law for the ttme

S lof1956) be1ng in force,



